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Petition(s) for Special Leave to Appeal (Civil) No(s).19422/2012

YOGENDRA KUVAR Petitioner(s)
VERSUS
U. P. AVAS EVEM VI KAS PARI SHAD & ORS. Respondent ( s)

(Wth prayer for interimrelief and office report )

Date: 11/12/2012 This Petition was called on for hearing today.

For Petitioner(s)
M Neel Kamal M shra, Adv.
M. Harish J. Jhaveri, Adv.

For Respondent (s)
M. Vishwajit Singh, Adv.

UPON hearing counsel the Court made the follow ng
ORDER

Three weeks’ tinme is granted as final chance to respondent Nos.
and 4 for filing counter affidavit.

In the neantine, appropriate steps for getting the notices
i ssued to respondent Nos. 2 and 3 be taken

Li st again on 17.1.2013.
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